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Governnent of India,
Ministry of Finance
(Department of Reverme and Insurance)

New Delhi, the 17th February, 1971,

HOTIRIC . TI0H

THSUE=-T

Hoed6 (Fuloe404/43/71-ITCC):  In exercise of the powers eonferred

by rule 4 of the Tncome=tax (Certificate Procecdings) Rules, 1962,

the Central Govirnient hereby cpnoints the Cormissioner of Income-tax,
Punjab, Jamwu 2nd Xashmir and Chandigarh, Phtiala to be a Tax

Recovery Comuissioner.,

2. This Motification sholl come into force with immediate effect,

(R)ﬁr’QEE%ﬁﬁﬁ”‘”aL&ﬂ?

Deputy Secretary to the Covt. of India,

The Manager, :
Governmont of Indis Preds,
New Delhi.

Hos46 (F.0.404/43/71-I700) «
LORY Torwarded to:im

Ta 511 Coizrissioners of Ireone-~tax.

2+ A1l 4441 Counissioners of Income-tax.

3+ £11 Directors of Inspection,

4y Comptroller & Auditor General, New 2elhi (25 copies),
5» Chief Secretary, Govts of Punjab, Chandigarh.,

6. Chief Secretary, Govi. ~Ff Jamiu aad Kashair, Srinagar.
7« Chief Secretiry, Union Territory Chandigarh, Chandigarh,
8. Accountant Genral, Punjab, Sinla.

9. Lccountant Gensral, Jaomrs ond Kashuir, Spinazar.

10, .iccountans General, Chandigerh, Chandigarh,

11, Bulletin Section (3 copies).
12+ 411 Officers and Sectisns in Beard's office,
13. Under Secretery, Ad.VI,
14. Guard file.

- (R.7, &iam)
Deputy Secretary to the Govermcent of Tndia,
KX/500 copies '
No.CC/ITCC/€5/24 RSP/ T0 1.3.1971




